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ACT:
HEADNOTE:
JUDGVENT:
ORDER
1. Leave granted. Heard both counsel
2. The tribunal has erred inlawin holding ‘that the
r espondent enpl oyee ought to have been heard bef ore
transfer. No | aw requires an enployee to be heard before

his transfer when the authorities nmake the transfer for the
exi gencies of adm nistration.  However, the |earned  counse
for the respondent, contended that in view of the fact that
respondent’s children are studying in school, the transfer
should not have been effected during mid-academic’ term
Al though there is no such rule, we are of the viewthat in
effecting transfer, the fact that the children of _an
enpl oyee are studying should be given due weight, if the
exigencies of the service are not urgent. The l'earned
counsel appearing for the appellant was unable to point out
that there was such urgency in the present case that the
enpl oyee coul d not have been accommpdated till the end of
the current acadenmic year. W, therefore, while setting
aside the inpugned order of the Tribunal, direct that the
appel | ant should not effect the transfer till the end of the
current academc year. The appeal is allowed accordingly
with no order as to costs.
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